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intend to move a privilege motion against
the journalist, against the editor and the
publisher of the newspaper. This is vilifi-
cation of the character of a particular
Member of this House and the Commit-
tee of Privileges sho*:!d ev-.iune the mat-
ter 1 am really surprised to note that
even though the hon. Member is & very
senior Member of the ruling party, no
Member belonging to the ruling party has
moved a privilege motion.

THE DEPUTY CHAIRMAN: You
can write to the Chairman. It is entirely
up to the Chairman to take a decision.

SHRI MD. SALIM (West Bengal):
Mr. Prasada is a Member of this House.
He is a Member of the Committee of
Privileges also.

THE DEPUTY CHAIRMAN: Let the
Chairman take note of this. You give a
notice of privilege and let the Chairman
take a decision. Whatever he decides, 1
will inform the House.
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SHRI G.G. SWELL (Meghalaya): The
person should be sacked. The whole of
Parliament has been insulted.
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THE MINISTER OF HOME AF-
FAIRS (SHRI $.B. CHAVAN): Madam,
before the discussion is prolonged, I
think it will be better....(Interruptions)...

R} oy A (FE): IO VR, A
a2 ¥ a9 Sfagm ..(ZEgR)...

SHRI S.B. CHAVAN: [ can under-
stand your feeling, but at the same time,
please try to listen to what I have to say,
and thereafter if you feel like ...(Interrup-
tions}...

THE DEPUTY CHAIRMAN: Let
Chavhan Saheb say and if you don't feel
satisfied with him, then the House is at
your command. Ahluwaliaji is also raising
his hand.

SHRI S.B. CHAVAN: Madam, it was
very unfortunate that yesterday the policy
people in fact, got the information that
the programme of the Prime Minister was
cancelled, and about five minutes thereaf-
ter, again and again they got the informa-
tion, ‘no’, the Prime Minister is going to
some other place to attend a programme.
So, in that confusion, they tried to see
that the route was cleared. In fact, they
had no business to take a van with a
loud-
speaker. I have also given instructions to
the Police Commissioner that if the vans
are fitted with loudspeakers, they should
not pass through the Parliament pre-
mises. Unfortunately, because of great
hurry, in fact—I have come to know—the
way the police people talk sometimes
creates problems. 1 have given, almost
half-a-dozen times, instructions that they
have to be extra polite when they deal
with matters relating to Members of Par-
liament. Normally, they have to be po-
lite, but as far as Members are con-
cerned, they have to be extra polite.
These are the standing instructions. I can
understand that some Members' feclings
might have been hurt. 1 have given in-
structions to the concerned security per-
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sonnel to personally go and apologise to
all those Members whose feelings have
been hurt and 1 have also asked the
Police Commissioner to see that things of
this nature are not repeated, Madam.
...(Interruptions)...

SHRI G.G., SWELL: That man should
be brought here and he should be sacked
from service. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Yester-
day was a bad day because it happened
with me also. ...(Interruptions)...Please,
one second. Let Chavanji know about it.
I was coming to the House at 10.30 A.M.
and in front of your house, when I had
crossed your house, Chavan Saheb, my
car was stopped and they said, “No, no,
you cannot go.” One man just stood in
front of my car and my car could not go.
They didn’t listen to my security people
because [ also have some security. I pui
the glass down and told the policeman,
“Look, 1 am the Deputy Chairman, 1
have to go to the House, 1 have a
meeting at 10.30.” They didn't listen to
me. So, I said, “Okay, you do your job.
You fire at my car and 1 am going to
Parliament, it is my duty and you do
whatever you like.” I won’t blame that
particular policeman because whatever he
was told to do, he did. As you know, we
a lot of meetings about it and we are very
concerend. I have many privilege notices
already pending before me and this is
adding to insult injury. Yesterdady the
Secretariat people were stopped from go-
ing to the Annexe.....(Interruptions).

SHRIMATI KAMLA SINHA (Bihar):
If it can happen with the Deputy Chair-
man, then what can happen to us?....(In-
terruptions)...

THE DEPUTY CHAIRMAN: They
don’t know who is in the car. They don't
know who is there. They just stop....(In-

THE PRAMOD MAHAJAN
(Maharashtrs): Madam, everytime we are
facing that problem, let us have a choop-

per for that ..... (Interruptions)...
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THE DEPUTY CHAIRMAN: Since
Chavan Saheb is concernad aboul
it.....(Interruptions)....

SHR1 G.G. SWELL: They have misbe-
haved.....(Interruptions....

THE DEPUTY CHAIRMAN: Chavan

Saheb bas teken up this matier.... J have
beea discussing it with him. ....(Interrup-
tiona)...

THE LEADER OF THE OPPOSITION
{SHRI SIKANDER BAKHT): There are
2 pumber of aspects drawn to the notice
of the Leader of the Housz, the Home
Minister. Therefore.....(Interruptionsj....
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@t 41 I had the same experience two
years ago. There is a case pending against
me. That is adding. insult to injury.
There is a cas¢ pending- against me
wherein the Constable has stated that his
ears were punctured. But, it was not the
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case, The medical report says that he is
perfectly all right. The doctor has tes-
tified that he took a pencil and punctured
his own ears. This case is pending against
me.

THE DEPUTY CHAIRMAN: Let us
not go ahead toomuch.

SHRIMATI RENUKA CHOW-
DHURY: It is a false case... {Interrup-
tions).., fabricated by the Delhi Police.
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THE DEPUTY CHAIRMAR: Shri

Baby. Let us be brief. let us di some
other work also.
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SHRI M.A. BABY: Thank you very
much, Madam. My hon. colleagues have
already covered some of the most impor-
tant aspects of the most unfortunate thing
that happened yesterday, which should
not have happened in any demccratic or
civilised society. Madam, when we dis-
cuss the privileges of Members of Parlia-
ment, a signal should not go out that we
are only concerned about ourselves and
our privileges. What happened yesterday
to Members of Parliament is not an
isolated thing. That is the most unfortu-
nate thing. If Members of Parliament
who are supposed to be privileged in
exercise of their responsibilities as rep-
resentatives of people have to face this,
what would be the plight of the people?
And this has happened within the pre-
cincts of the Parliament House building!
What would happen to us outside?
Madam, what did happen to you when
you were coming to Parliament ...(Inter-
ruption)... outside the Parliament House
precincts. Madam, this is a very serious
matter which should be discussed and
analyses in its entirety. What should be
our security perception in the country?
Madam, therc would be not a single
citizen in our country, not to speak of
Members of Parliament belonging to this
side or that side, who would argue that
the security of the Prime Minister-should
be compromised. Nobody would argue on
that. Therefore, I do not have to deal
with that issue. Modern gadgets are avail-
able today and communication is quick
and easy. When the Prime Minister stops
at a particular point, within 30-—40 sec-
onds, the message can be given to people
one kilometre away, five kilometres away
or even 10 kilometres away. When the
Prime Minister moves or some other
VVIP moves, airports are closed for
hours together which we have taken up in
this House and citizens who travel from
one airport to another to catch a flight
miss their flights and untold miseries are
ecountered by them. I do not want to go
into all those details. This is an issuc
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whichi has come to the focus because of
what unfortunate experience we had yes-

terday.

Madam, at the same time, there have
been references that the security has been
tightened within the Parliament House. If
somebody feels that there is a lax attitude
with regard to the security of Members of
Parliament within Parliament or that un-
authorised people are obtaining passes to
come inside Parliament, that can be in-
guired into. 1 overheard some such re-
ferences being made. This has to be
looked into. It should be inquired into
whether this kind of untoward incident
happend by this kind of a consideration
by some security personnel. I do not
know about that part. There can be the
utmost scare so far as the security percep-
tion is concerned in respect of the Prime
Minister and VVIPs. But the privilege of
the citizens of this country should be
protected. This is my humble submission.
Thank you very much.

THE DEPUTY CHAIRMAN: Now,
...(Interruption). Should everybody speak
on it? I do not think so.

SHRI JAGESH DESAI (Maharasht-
ra): Madam, I was there. (Interruption).

THE DEPUTY CHAIRMAN: Mr.
Upendra was there. Mr. Desai, were you
also there? ...(Interruption).... You will
narrate the same story. (Iaterruption).

At fefigag fdg: v @ g W WX
W T W Y T oam G ¥ ) www
HAMITR U WA &a =
Gl 3 W @ Y, G ad 3 e { §
I R 5 o TR A 7 W TR TN
1 98 W W 0w A AU Y Fraw
MR TR AT N AW
o 3% fog fafew T 9, w@d @ A T
FaiWm A RN W
g o W w, SRR AR
78 el A A b w T www § F5
AT T RER T R TTFTAE
A 7 @ R Feea T 9 90% R} A
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SHRI JAGESH DESAIL May [ speak,
Madam?

SHRI P. UPENDRA: Madam, you
have called me. ...(Interruption).

SHRI JAGESH DESAI: I would like
tc to put the facts correctly because I was
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there. It was rot the security personnel,

but it was the traffic police. The person

was speaking very loudly on a loudspeak-

1 er. 1 thought that something had hap-

pened. I could not understand it. It was
the traffic police speaking very loudly on
2 loudspeaker. It was not the security
personnel. He was speaking very loudly.
I thought that somne bad incident had
happened. That was my first impressine,
Then, I came to know that he was ielling
everybody. “*Go away. Go away. Go
inside. Put all the cars inside.” It was the
traffic police, and not the security per-
sonnel.

It should not happend like this. I think,
the Home Minister has assured us...

THE DEPUTY CHAIRMAN: He has
assured us already. ...(Interruption)...

SHRI DIGVUAY SINGH: Madam,
assurance is not enough. We have been
assured several times, but no action has
been taken. Some action should be
taken.

SHRI V. KISHORE CHANDRA S.
DEO (Andhra Pradesh): Madam, 1 will
take just one minute.

SHRI K.R. MALKANI
Madam, 1 think, you called me.

THE DEPUTY CHAIRMAN: I will
call you.

SHRI V. KISHORE CHANDRA 8.
DEO: One minute.

Madam, Members from various sides
of the House have expressed their senti-
ments. I do not want to repeat what they
have already said, but 1 just want to
mention two things.

(Delhi):

The point is that none of us is against
security. Nobody can say that the Prime
Minister or the VIPs should go without
security. All that is fine. What 1 want 1o
say is—] will give one example to let you
know how fragile our security system
i—that despite all the security that we
have and all the precautionary measures
that are taken. I have seen many person
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who are not even MLAs or MPs, when
they walk in through one or the other of
the gates to the Parliament Houss, wear-
ing white khadi kurta and pajama are
given a salute. and they are allowed to go
in. So many times, when my friend, Mr.
Ganesan, or somebody else comes in a
different kind of clothes, he has to prove
his identity. Of course, we show them
owr cards. If you are going to judge a
person whether he is an MP or not by
looking at his dress and you let him in,
what is the use of all the security that you
have? This has happened not once but
several times.

SHRI V. NARAYANASAMY: You
better wear khadi clothes.

SHRI1 V. KISHORE CHANDRA S,
DEOQ: M:. Narayanasamy, it is my pre-
rogative and privilege to wear what 1
want. In any case, the security men
cannot decide whether one is an MP or
not on the basis of the clothes one wears.
This is happening.

Number two, in these days of security,
you have all kinds of Cats-Black Cats,
wild cats, brown cats etc., and they
swarm the entire parking place. Cars of
MPs are blocked. There is no passage for
us to take out our vehicles if we want to
go out for lunch and come back to the
House quickly. All these security cars
with various categories of cats may kindly
be asked to park inside the parking lot.
The drivers are there and they can come
to the porch within five or ten minutes.
So, why should they occupy the parking
places of the MPs?

M fn ozw e (WO RE, @
fuha?

sqaamafe: SoEd R Y oW * Aw
P )

SHRI K. R. MALKANI: Madam,
many friends have shared their experi-
ence of last evening in the Parliament
House. 1 had a similar and sorry experi-
ence yesterday at mid-day.
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The non. Speaker of the Lok Sabhs
had invited many Members of the twe
Houses for lunch in the Annexe. When |
and many others went to the car park 10
get out the cars, we could not take them
out. When we asked the Police what was
the matter, they said they were waiting
for the Speaker to go. That took 3 few
minutes — eight minutes, ten minutes,
twelve minutes. But waiting in the sun in
the hot car, ten minutes becames ten

hours.

THE DEPUTY CHAIRMAN: We are
not discussing the Speaker. I would not
permit anything about him. ¥Rf& A 3@
#ag W W T8 wa ey

SHRI K. R. MALKANI: I am not re-
ferring to him. Kindly have patience.
When we were going to come oy, a
small crowd had collected. (Interruptions)

THE DEPUTY CHAIRMAN: I have
got a certain way of doing things. 1 never
allow any discussion over the Speaker of
the Lok Sabha. (Interruptions) Let him
talk about the security, but not get
agitated. Let me deal with this issue in
my own way. (Interruptions) Please, let
me deal with it myself.

AR, AW I T AR

SHRI K. R. MALKANI: A small
crowd had collected there and if the hon.
Speaker or the Prime Minister had heard
their sarcastic comments, they would
have felt that something needs to be done
about the security arrangements, When,
at last, we managed to reach the Parlia-
ment House Annexe, we were told not to
enter from the entry point, but from the
exit point. So, we had to back the cars
back and enter from the exit point. Once
we were in, we wanted to park the car
where we normally park them, They said:
“No, you cannot park them here in the
shade. You go and park them in the
sun.” And some of us refused. Officer
after officer came running to us begging
of us to park in the sun. I said: “Look,
the hon. Speaker had called us. We are
Members of Parliament. We are his

1657}
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guests. We would not like to park our
cars in the sun. If you don’t allow us we
are not going.” I am not blaming any-
body. We have the greatest respect for
the Prime Minister, the Speaker and all
other office-holders. 1 am not complain-
ing against the Police officers either.
They were not rude to me. They were
carrying out their orders. They only point
is that orders should be reasonable. They
should be imaginative. We are all for
security of our VIPs. There is no doubt
about it. But what kind of instructions
are these that if the Prime Minister’s or
any leader’s car passes, all other cars
must stop? My submission to the hon.
Home Minister is that security must be
effective, not demonstrative. Today it is
being used as it was done during the
British days. Police bandobast all around.
You take police people ahead of you,
you take police people behind you. This
nmust stop. (Interrupdons) Not only that,
even in the city, when leaders move out,
people are made to stand, traffic stopped.
It &s a nuisance for the general public.
Something has got to be done about it.
As our leader, Shri Sikander Bakht has
pointed out, the entire system needs to
be looked into and overhauled.

InaAmfe: §F Rt aew A yF ¥ 3
s

In the beginning itself he felt the senti-
ments of the Members and admitted that
loudspeakers should not be used within
the Parliament House premises. He has
called for a report. He has asked them to
send the names. I have had many meet-
ings in the past when some Members
were manhandled and not treated pro-
perly and [ had a lot of privilege notices
concerning the security arrangement not
only inside the House, but also outside.
Home Minister Sahib was really con-
cerned about it. Sikander Bakht Sahib is
a Member of the Privileges Committee.
He has also dealt with it. We are
concerned about the privileges of the
Members.

[RAJYA SABHA)
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URT): TSE RE e C R
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Jqavefa: o9 w6 i @, @ @ s
AE WA @A R o
73 T Wi 3 9 T 2, aee Wi sy
e witfarle ARG ¥ o, SN ga T
am, R e W R Gy weE
because | have never been a Member,
But at least in the Parliament my car
cannot use the horn. My driver stopped
it. He allows the Members to pass by and
then he moves. The other day somebody
was reversing a car. One of my staff
members was hurt. Now, he is in the
hospital. He bas reccived a back injury.
His spine is broken. These things are
happening in spite of ail the security
police, This is what 1 am saying.
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We will take care of it. But having said
that, we should not jeopardise the life
and security of the Prime Minister or the
President or the Speaker or anybody
because we have had this experience. We
have still terrorists in our country. We
have people still facing lots of problems
in our country. So, we should take into
consideration sll these things. But that
does not mean that Members should be
ill-treated.

ot du B W (3w Ry): few, ufe
R amw F w
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SHRI P. UPENDRA: Madam Deputy
Chairman, I was not a victim of yester-
day’s incident but I was a witness.

Some of us were waiting for our cars in
the portico. Suddenly, we heard loud
shoutings. We thought that something
had happened there; and they were ask-
ing us to vacate the premises as if some
bombs were going to fall or as if some-
thing wouid happen. In such a loud tone
they were shouting and asking people to
vacate. I found our hon. Members going
in ah agitated mood to the middie of the
road to stop the convoy. Then we rushed
towards them and pacified them and
requested them not to create a scene
there. We told them that we could bring
the matter to your notice and to the
notice of the Home Minister and, if
necessary, the Prime Minister. But it was
very unusual, it was an extension of the
medicine which
medicine which they give outside on the
road cvery day. Thousands of citizens are
suffering. We know how they treat them
also, not in a worthy way. 1 think the
time has come for you to coordinate with
the Speaker and the Home Minister so
that at least the sanctity of the Parliament
premises is maintained and Members are
not humiliated. Madam, it is not that we
want any special privileges here, but
Members come here to discharge their
duties.
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Madam, this thing has happened sever-
al times, not once. We had to do-a
dbharna on the road when we were pre-

! vented from coming to the Parliament

House. Therefore, these things should
not recur. 1 am happy that the Home
Minister has assured that he would take
action. We also request you to take the
initiative and see that fool-proof arrange-
ments are made in the Parliament pre-
mises.

THE DEPUTY CHAIRMAN: Now, 1
think that matter is closed. ...(Interrup-
tions)... Now that matter is closed.

SHRI DIGVIJAY SINGH: It may be
over for you, but not for us.

RE. U.S.A. COERCING INDIA TO
SIGN N.P.T.

SHR1 JAGESH DESAl (Maharasht-
ra): Madam Deputy Chairperson, I want
to raise a very important issue. The
United States is trying to browbeat us by
several of its actions. Our External Af-
fairs Minister at present is Washington. It
appears to me that they want to browbeat
India by showing their financial muscle
power. Madam, there are three dimen-
sions to this. Firstly, there was a news
item, “If you don’t sign the NPT, we are
not going to supply you the safety instru-
ments for your atomic energy power pro-
jects.” Madam, this threat is there.

Secondly, the Pressler Amendment has
been brought. Earlier, both the economic
aid and the military aid to Pakistan had
been stopped since 1990. It has, now,
been amended by one of the Committees
with the result that Pakistan will be
getting economic aid. With that economic
aid, again, Pakistan will go in for building
up its military weaponry and this is a
threat to our country.

The third aspect of the matter is very
important. The USA, when our External
Affairs Minister is there, has passed a
resolution that to country which does not
side with the USA in the UNO on more



